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Order

On 05-09-2016, the following order was passeo :

"Despite time granted vide order dated 18-7-2016' reply has not been filed' It

hasbeennoticedinthe|astorderthatonll-7-2016noneofthepartieshad
appeared despite the matter was called twice' One last oppoftunity is granted to

fi|erep|yWithinoneweek,Withacopyinadvancetothecounselopposite.Ifthe
reply is not filed, the petition shall be heard on merits'"

2.Itispatentthatrep|ywasrequiredtobefi|ed.WithinoneweekWhichexpiredon
r2_g_20t6 and a tast opp;ftu;ity was granted to file reply by furnishing a copy in

advance to the counsel opposite' Reply has not been flled and again a request has

been made that the needtui shall be done during the course of the day and copy would

be furnished to the counsel opposite in advance'

P.T.O.

----'v-
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3.

the
Let reply now be filed as per the undertaking given by the counsel.

same shall be subject to payment of ns. 1O,OO-O/- as cost payable
Library Fund.

Howe\€r,
to N.C.L.T.

r(r(w-'
(cHrEF JUSnCE M.M. KUMAR)

16.9.2016
(P.K. SUD)


